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=der dt.27.02.2003 a

r the Applicant nor any

ydjournment h behal £
in this year old case of 1996 inspite of the

€act that this was circulated in the Ready list
02 and has b

None appears fo
as been prayed for on his

juring the month of November, 20

rought up in the daily cause 1istdMr.S.B.,Jena,
searned Addl. Standing Counsel entered apoearance

For thegyevar Ond?.%tsoi‘der to give one more chance
'the matter is adjourned to 11,03.03 as a last

I+ is made clear to all the parties

Ci*"nancez.
hat +he matter wiltl pe taken up for final
|

dlspoecr wn that day even in absentia.
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